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BEFORE THE HON'BLE Nz’gﬁ)zNAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 632 OF 2022

IN THE MATTER OF:

V.K. TYAGI .... APPLICANT
VERSUS |

STATE OF UTTARAKHAND & ORS. ...RESPONDENT(s)

RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, BLJNOR IN

COMPLIANCE OF THE ORDER DT. 16.01.2026 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Jasjit Kaur, aged about 41 years, D/o Shri Parminder Singh, currently posted as
District Magistrate, Bijnor, do hereby solemnly affirm and state on oath as under:-
That I, the Deponent in the above captioned matter am fully c.:onversant with
the facts of the case and is competent and authorized to swear the present

response on behalf of the District Administration, Bijnor.

2, That I state that the contents of the response have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

3. That the present matter was last listed for hearing on 16.01.2026, wherein the

Hon'ble Tribunal directed as under:
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"2. In view of the facts and circumstances of the case we consider presence of the
District Magistrate Saharanpur, District Magistrate, Muzaffarnagar and District
Magistrate, Bijnor to be essential Jor just and proper adjudication of the substantial
environmental questions involved in the case. Accordingly, District Magistrate

Saharanpur, District Magistrate, Muzaffarnagar and District Magistrate, Bijnor are

<&
Tials
Y rotice to newly impleaded respondents no. 10 to 12.

4. At this stage, Mr. Bhanwar Pal Singh Jadon, Advocate, who is already
representing respondent no. 7, has accepted notices on behalf of respondents no. 10

to 12- District Magistrate Saharanpur, District Magistrate, Muzaffarnagar and

District M;agisrmte, Bijnor respectively.

5. Replies may be filed by the District Magistrate Saharanpur, District Magistrate,

Muzaffarnagar and District Magistrate, Bijnor within one month. "

That it is submitted that the present matter pertains to the rejuvenation of River
Solani (also known as River Solani/Saloni), a tributary of River Ganga. The
original grievance raised by the Applicant by letter dt. 19.05.2022 relates to:
(a) encroachment on the land of River Solani for cultivation causing

obstruction to its flow; (b) discharge of untreated domestic sewage/industrial




effluents into the river; and (c) identification, demarcation and protection of
the Flood Plain Zone of the river. The Hon'ble Tribunal vide Order dt.
03.07.2025 noted that the question of rejuvenation of River Solani involves
three material aspects, namely: (a) Identification and deﬁlarcation of its Flood
Plain Zone; (b) Identification and removal of encroachments on its river
bed/catchment area; and (c) Tapping of drains discharging domestic

sewage/industrial effluents in it.

oceedings, the District Administration, Bijnor conducted a thorough inquiry

Gajendra Pal Singh
Advosates Not-ry
Binor {U P)
R.No.-64(19) / 2008

and obtained reports from the concerned departments. It is submitted that the

xecutive Engineer, Afzalgarh Sinchai Khand, Dhampur, District Bijnor vide
letter dt. 06.03.2026 and the Executive Engineer, Madhya Ganga Nahar
Nirmad Khand-5, Bijnor vide letter dt. 07.03.2026 have both categorically
informed that River Solani does not fall within the catchment area/territorial
limits of District Bijnor and no upstream flow or drainage from District Bijnor

merges into River Solani.

Copies of the letters dt. 06.03.2026 and dt. 07.03.2026 of the Irrigation Department are

annexed herewith as ANNEXURE R-1.

6. That it is further submitted that as per the reports of the Irrigation Department,
Bijnor dt. 06.03.2026 and dt. 07.03.2026, River Solani originates from District

Saharanpur (U.P.), flows through Haridwar District (Uttarakhand), and re-



2225

enters U.P. only in District Muzaffarnagar where it merges with River Ban
Ganga at Shukteerth to form River Boodhi Ganga, which ultimately meets the
Ganga at Bijnaur Barrage. The river flows exclusively through the catchment
areas of Districts Saharanpur and Muzaffarnagar and dqes not flolw through
or touch the territorial limits of District Bijnor at any point. The
administrative control of River Boodhi Ganga falls under Drainage Khand
Pratham, Meerut, not District Bijnor and no records relating to River Solani

are maintained in any Khand of District Bijnor."

1 _ That it is further submitted that the Regional Office, U.P. Pollution Control

oard, Muzaffarnagar conducted a detailed survey for source mapping,
Sravelling route and sewage/industrial discharge status in Rivér Solani within
e limits of District Muzaffarnagar on 25.09.2025. In the similar matters OA
No. 495/2023 and OA No. 530/2022 before the Hon'ble Tribunal, the Joint
Committee comprising CPCB, UPPCB, UKPCB, MoEF&CC, NMCG and
District Administration of Uttarakhand & Uttar Pradesfn conducted site surveys
from Rporkee (Uttarakhand) till the downstream at Shukratal Ghat,
Muzaffarnagar. The survey confirmed that all major cities, towns and
villages discharging untreated effluents into River Solani fall exclusively
within the jurisdiction of Uttarakhand, and that the river does not flow
through or have any connection with District Bijnor. A copy of the Status
Report dt. 01.10.2025 of U.P. Pollution Control Board already filed before this

Hon'ble Tribunal is referred to as ANNEXURE R-2.
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8. That in view of the foregoing, it is respectfully submitted that since River

Solani does not fall within the catchment area or territorial limits of
District Bijnor, the District Administration, Bijnor has no direct role in the
issués of encroachment, sewage discharge, or flood plain demarcation of River
Solani. Neither any encroachment on River Solani has taken place from
District Bijnor, nor any sewage or industrial effluent from District Bijnor has

been discharged into River Solani. Accordingly, the District Administration,

Bijnor respectfully submits that the three material aspects identified by this

9. That the District Administration, Bijnor is fully committed to c;:)operating with
this Hon'ble Tribunal and with all concerned authorities in the matter of
environmental protection and river rejuvenation. The District Administration,
Bijnor shall abide by and implement all directions that this Hon'ble Tribunal
may be pleased to pass in the interest of the environment and public health, to

the extent that the same pertain to the territorial jurisdiction and administrative

functions of District Bijnor.

10. Hence, the present response is being submitted for the kind perusal of this
Hon'ble Tribunal. It is respectfully prayed that: (a) the same be taken on record;
and (b) in view of the categorical confirmation by the Irrigation Department

that River Solani does not fall within the catchment area/territorial limits of
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istrict Bijnor, this Hon'ble Tribunal may be pleased to pass such further

orders/directions as it deems fit and proper in the facts and circumstances of

the present case.
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DEPONENT

VERIFICATION

Verified at \ 31’[“09" onthis 12 dayof Mavlh . ,2026,thatthe contents
) - AN
of the above affidavit from paragraphs 1 to 10 are believed to be true and correct to the

best of my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

whe-is personally known t0 me....Jt
whosesig'natura ) is/are here it appenydad

&

K’Q‘smg%&%}.wg&%m & B DEPOlKENT
12 3

A el /
aidndra2at Singh

BIUNOR-546701 (UP)



_‘.- ] F_:T".fﬁ I
.{‘\ N -

. 2228 Allllexure R—l' L _""‘-:"""--_-y/"-"
Wy,
Jrferemsd arffva=,

InrerTe Rimg wos, U
(i)

e,
& e,
Jowo wREvT Frgor g,
fasHR—246701 |
fomim : 06-°3 = 2026

wiE 445 /IoRiown/ 76 )~
fyg— @0 THoshodlo ¥ Rrarmee 3fogo w632 /2022 (o To HEA—499/ 2024)
a7y RAIE 16.01.2026

Rodomrht T We e Swvavs @ ¥ wRd
e A | o
e : YT A W0 1475 /73 / FRe 2026, faATP 06.03.2026 |

wBIed,
Wﬁwaﬁ%wwmaﬂ#wmﬁﬁmﬁmmﬁﬂﬁ
Wﬁﬁ?$mﬁmm3wwﬁmﬁﬁ%ﬁwﬂﬁmmm

Mﬂﬁﬁwﬁﬁﬂﬁéwﬂﬁmwwaﬂﬁaﬁmaﬁmﬂ%l
m:w%w#mm%%wwzﬁﬁmaﬂawmﬂhﬁ

e 78 8 et 21
el AP |
o ’%
RN it
T e



A 2229

e arftra=m
g T e i wee-s
ReER|

& AR,
IR R wEuv i A,
fReAR|
™ 42y /qTE-5 /19, =i 07/,3/2026

v wogostiodlo ¥ i sfogo wear 632/2022 (3rE0R0TEAI-499 / 2024) oFocarh
T Ve difp Sareve vd o § gRa ey &A@ 16-01—2026 & T |

ek ST T 1476 /T-76/ WRE-2026 /Rt 06-03-2026 T iF 1486/
e T—76 / SIFRe—2026 / i 07—-03-2026 :
" omw Rwe i T @ sades @ @ e o] Aogoodio ¥ e
30T0 TET 632/2022 (STOVORIEI—490 /2024) Foo R FH W S RIS vd I A
mﬁamﬁﬁam—m—zozs%agqmﬁmﬁfﬁ%wﬁﬂv%amﬁﬁmﬁﬁaﬁ
Mmmﬁ?%mmmmmmﬁﬁmsﬁﬁmﬁwm
Suerel PR o FRRE fsar 81
mm%ﬁiﬁmﬂﬁwa%wﬂqﬁwmgéwwaﬁ
mﬁwﬁawwwﬁmﬁﬁﬁ@ﬁmmﬁﬁaﬁ/wﬁmwm
ﬁwamﬁmm%.aﬁm@ﬁnmmﬁéanﬁaﬁﬁmwémwﬁlmﬁ
mﬁmaﬂinﬁaﬁaﬁmmﬁmaﬁmaﬁﬁmm%ﬁiwwﬁmﬁo
o1 Rig w4 org # T 99 @ 09 feodo BT & Amw B SRR DLRCIEECED

FriaE ¥g I B

BN
wie /9TE-5/afkEid

TRfe werdd afET wom, W M qe e @ve-s, ReER @ s e u=
67 /|o3i0—1 / fe=id 07-03—2026 & T4 ¥ gawmef IR | A

Srferery

=g T AR fAmior @ve-s
IEEEIEd|

R ——— .



2230 A/ﬁ{riexure R-2 2088

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DEL 1y
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IN THE MATTER OF:

N THE MATTER OF:

V.K Tyagi. creesrennn APPLICANT
VERSUS
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_Copy of the Status Report e . J o

NEWDELH] |
DATED: 01.10.2025

/

(PRADEEP MISRA & DALEEP DHYANI)
Counsel for U.P. Pollution Contro) Board
138, New Lawyers Chamber,

Supreme Court of India,

New Delhi-110001

(M.) 9810252518
Email: Pradeepmisra@yahoo.com
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allocation mads/to be made, the timeless for
execution/completion of the work and names ‘of the
agencies'entrusted with the task of execuffhg; thewerk
and names of the agencies ‘entrusted with the task of

moniteting the:same.
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industrles in the catchent area of River Solani in District®

2091

Saharanpur: ;
R !

Thét the above: status. report is being ‘submitted for kind

conisidetation of this Horble Tribunal. .

b énfmméa“le&‘iﬁ;e
OF ‘SEPTEMBER,
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'to Hon'bl¢ National Green Tribunal order dated
03.07.2025 in the matter of O.A. No. 632/2033 V.K. Tyagi Vs State of
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The Solani River migmates from Dlstnét Sahafanpur (UPY and |

ﬂwugh Rekirkeee city in Haridwar District of {1

vt



by 9% 2004

. Further, it is to be noted that Onginal App'hcanen No. 49572023 Mohd,

Amjad Vs CPCB with' Original Application. Nod 530!2()22 Anyj Kutriar Vs State 6f

Uttarakhand & Ors. which is dlsposed of -pﬁ dm&dm,os ,20 5. The: above cases

et B ,i",ﬁanga; ongmafmg
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b) Committee has obscrved that the river Solani receives discharge @
untreated sewage from nearhy villages.namely Kishanpur, Hasanpur étc.
(which falls in Uttarakhand area) and also treated sewage of 33 MLD STP
Roorkee.

)  The water quality ﬁi‘ rivaf'ml bem gonfluence of tiver Ban Gangais
also meeting pritmary wat amtacm for bathing,

d  The comnt i&m" f the river, did not find any discharge of

i Muzaffarnagar




